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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 1107 OF 2024

IN THE MATTER OF:

Manoj Tyagi & Ors .Applicant(s)

Versus
State of Uttar Pradesh ...Respondent(s)

AFFIDAVIT OF DISTRICT MAGISTRATE PILIBHIT IN
COMPLIANCE OF ORDER DATED 14.11.2024 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Sanjay Kumar Singh aged about 56 years, S/o Dr. Ram
Lal Singh presently posted as District Magistrate District Pilibhit,
Uttar Pradesh, the deponent, do hereby solemnly state and affirm

as under: -

That I am above mentioned authorized officer of the answering
Respondent and is duly competent to file the present affidavit.
That the Deponent is well conversant with the facts and the
circumstance df the instant case and is competent to swear
this affidavit.

1. That the Deponent has read and understood the contents
of the present affidavit. The averments made in the

Original Application which are not specifically admitted
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hereunder must be considered to have been denied by the
Deponent

2. That the deponent is posted as District Magistrate Pilibhit
since 01% February 2024.

3. That this Hon'ble Tribunal in vide order dated 14.11.2024
was pleased to pass the following directions:

“4......We  accordingly, constitute a Joint
Committee comprising District Magistrate, Pilibhit
and Uttar Pradesh State Pollution Control Board.
5. District Magistrate, Pilibhit shall be the Nodal
Authority for coordination and compliance of this
order. 6. Above Committee shall collect relevant
information, visit the site, and also verify the
status of we ponds from record mentioning its
area no. etc., and submit a factual report within
one month.......... ” A copy of order dated 14.11.2024

passed by this Hon'ble Tribunal is annexed herewith
and marked as Annexure R-1

4. That the present affidavit is being filed in respectful

compliance of the order dated 14.11.2024 passed by this
Hon'ble Tribunal. '

5. That the present Original Application, has been registered
on basis of letter received from Mr Manoj Tyagi & Ors who
have raised allegations about illegal cutting of trees and

encroachment on ponds in different Tehsils of District

Pilibhit.
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6. That in compliance of order dated 14.11.2024 passed by
this Hon'ble Tribunal, the deponent vide his office order
no. 1097/0A No.1107/2024 dated 28.11.2024 constituted
a joint committee, comprising of officials of District
Administration Pilibhit and directed them to ascertain the
allegations raised by the applicants and submit a
compliance report within one week. A copy of office order
no.1097/0A No.1107/2024 dated 28.11.2024 is annexed
herewith and marked as Annexure R-2

. That the joint committee comprising of City Magistrate
Pilibhit, Sub Divisional Magistrate Sadar, Divisional Forest
Officer Pilibhit and Regional Officer/Assistant Environment
Engineer Pollution Control Board Bareilly inspected the

alleged areas on 30.11.2024 which have been raised in
the instant Original Application. |

. That the aforesaid joint committee inspected village Desh
Nagar Ander Chungi, Gata no. 1202/3/1 admeasuring
1.532 hectare, which is private land. During the time of
inspection on 30.11.2024 the alleged land was found to
be vacant. It was further observed that the alleged old
grafted green mango trees (42 in number) were cut/felled

after obtaining NOC by Director, Forest and Wildlife

Division, Pilibhit. The alleged incident occurred in

December 2023. Acting upon the complaints received
from the general public, the District Administration the

inspected the alleged Ignd on 20.12.2023 and found that

the trees were alreadv cut/felled. At the time, the co-

owner person Nasrin B did not show permission for
transportation of wood, due to which, the District
Administration prohibited the co-owner from lifting the
trees. The co- owner of Gata No. 1202/3/1 Nasrin B filed
a Civil Miscellaneous Writ Petition No. 485/2024 (WRIT-C)

\



Nasrin B vs. State of Uttar Pradesh and others before the
Hon’ble High Court, Allahabad, against the said
prohibition, wherein the Hon’ble High Court vide order
dated 27.02.2024 disposed of the aforesaid Writ Petition
observing “Learned Standing Counsel states that no
impediment has been created by the State-
respondents to restrain the petitioner from felling
42 old (grafted) mango trees”. A cOpy of No Objection
Certificate issued by Director Forest and Wildlife Division
and copy of order dated 27.02.2024 passed by the
Hon'ble High Court is annexed herewith and marked as
Annexure R-3(Colly)

9.That it is further submitted that the committee also
inspected the two ponds against which allegations have
been raised in the instant Original Application situated at
Gram Mudia Panai urf Sungari, Ander Chungi situated at
Gata no. 148 admeasuring area of 1.007 hectare and
other pohd at Gram Desh Nagar Ander Chungi situated at
Gata No 1282/1 admeasuring area of 0.975 hectare in
Tehsil District Pilibhit. During inspection it was observed
that the ponds are not encroached by land mafias. The
natural stream of pond was flowing and the nature of
pond was not disturbed and was same as per the available
revenue records. |

10. That the inspection report dated 30.11.2024 submitted

by the joint committee to the deponent is annexed
herewith and marked as Annexure R-4.

11. That the deponent undertakes before this Hon'ble
Tribunal that the orders passed by this Hon’ble Tribunal
will be complied in letter and spirit and will further ensure

Q




that the ponds in District Pilibhit are not encroached upon

and the Environmental norms are duly followed
.

DEPONENT
Verification

I, the deponent above named do hereby verify and state thatl
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no
part of it is false and nothing material has been concealed

there from. - " |
O

DEPONENT

' On this day ofe*hDec.  2024.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL.BENCH, NEW DELHI

IN
ORIGINAL APPLICATION NO. 1107 OF 2024

IN THE MATTER OF: _
Manoj Tyagi & Ors ....Applicant(s)

Versus
State of Uttar Pradesh ....ReSPONdent(S)

AFFIDAVIT

... 1, Sanjay Kumar Singh S/o Dr. Ram lal Singh aged about 56

4@% years presently posted as District Magistrate Pilibhit, Uttar

WP, Pradesh, do hereby solemnly affirm and declare as under-

S % i
d8 m 1.That I am fully acquainted with the facts and

| AFFIDAVIT 2024

4 B, circumstances and records of the case and thus
o’?’f “’\‘f’}x competent to swear the present affidavit.
o("-lézé.!}:j% ! -
.‘.nn; 5775ﬁﬁT hat the contents of the accompanying reply have been
'5‘..___ | L%,Si-prepared under my instructions and have been
“gr > understood by me and I declare the same to be true and
correct to my knowledge of facts and law.

-

3. The contents as stated above are true and correct to my |
knowledge and belief.

P 5.

Verification

It is verified at Pilibhit onieth December 2024 that the

contents of the present application are true and correct
and nothing has been concealed there from/
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Court No. 2
Item No.O1 _
BEFORE NATIONAL GREEN TRIBU;\IAL
PRINCIPAL BENCH, NEW DELH
Original Application No. 1107/2024
«  Applicant(s)
Manoj Tyagi and Ors. pp
Versus
State of Uttar Pradesh ' Respondent(s)

i

Date of hearing: 14.11.2024

_

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None
ORDER

1. Manoj Tyagi, Suresh Kumar, Ramesh Gangwar, Anita Singh,
Mahesh Sharma and Hari Agrwal residents of Nehru Park, Civil Lines,
Pilibheet have sent a letter petition dated 29.01.2024 complaining about
illegal cutting of trees and encroachment on pond and this letter petition
has been registered as Original Application under Sections 14 and 15 of.
National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act,
2010) in exercise of suo-moto jurisdiction in view of law laid down by
~Supreme Court in Municipal Corporation of Greater Mumbai Versus

Ankita Sinha and Others, (2022) 13 ScC 401.
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2. Complainants have pointed out three incidents at different places

in Tehsil and District Pilibhit wherein above illegal activities have been
carried out one is related to village Deshnagar inside Municipal Chungi in
front of Nehru Park which is a Governmént Guest House Civil Lines
wherein at Gata No.1202 /3/1, Area 1.532 hectare, there was a green belt
and some miscreants have cut illegally green trees 'thereat; second
incident is related to Gohania croissant whereat there is a pond which
has been filled in for plotting and construction purposés; and third
incident relates to road going from Theka Choki to Nehru Park near
Sanjay Nagar Colony where also there is a ponmd entered in revenue
records as such but same has been filled in by land Maﬁ;s and illegal
~ plotting h_asb been done. It is contended that these activities are causing
damage to environment and in violation of environment laws.

E
3. In our view, substantial question relating to environment has
arisen out of implementation of enactments mentioned in Schedule I of

NGT, Act 2010 but before taking any further action in the matter we find

it appropriate to verify the facts.

4. We accordingly, constitute a Joint Committee comprising District

Magistrate, Pilitbhit and Uttar Pradesh State Pollution Control Board.

5. District Magistrate, Pilibhit shall be the Nodal Authority for co-

ordination and compliance of this order.

0. Above Committee shall collect relevant information, visit the site,
and also verify the status of we ponds from record mentioning its area no.

etc., and submit a factual report within one month.
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7. List for further hearing on 16,12.2024,

Sudhir Agarwal, JM

'Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
P

Noyember 14, 2024 '
gngmal Application No. 1107/2024 W
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: Neutral Citation No. - 2024:AHC:34397-DB
Court No, - 39
Case :- WRIT - C No. - 485 of 2024

Petitioner :- Nasrin B

" Respondent :- State Of Up And 5 Other
Counsel for Petitioner :- Suneel Kumar
Counsel for Respondent :- C.S.C..

Hon'ble Surendra Singh-L1. -F
1. Upon written instructions received from respondent nos. 2 and
3, Shri Mukul Tripathi, leamed Standing Counsel states that no'
impediment has been created by the State-respondents to restrain j
WIC PEUUULET 0 reling 42 old (grafted) mango trees. '

2. In view of such statement made, the writ petition is disposed-of
in terms thereof.

Order Date :- 27.2.2024

RY2Y {

Authenticated Copy (S - )
ot 9 urendra Singh-I, J)  (S.D. Singh, J.)
P 2; »
‘. Q}p 2 'd'w

. Section O ficerc
Compulenzed Canying Cenlre
High Coun Lucknow Bench
Luckacw
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